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SHRI M. RUTHNASWAMY (Tamil
Nadu) : May I ask the Minister whether the
exodus fro n East Pakistan is only from a
particii ar district or from the interior ? Is it
mainly from the border districts of Easi P
ikistan ? I am asking this question 1 ic.uise
there is a view held in certain quarters that it is
part of the defence policy of Pakistan to clear
the bordi r of all minority communities in ordi
r to secure their border. If that is a pa t of the
defence policy of Pakistan, the -e is very little
that the Government of India can do by way of
reminding them or by way of protest or by
way of uggesting co-operation and other metr
>d . If it is a part of their defence p. icy, we
can do nothing about it except to ask them to
send members of th se minority communities
on the b >rder districts to the interior of Paki
tan.

SHRI DINE' i SINGH : According to our
information, most of them come from the
village within the jurisdiction of Dumrai. Ra
ipaul and Betdaraghat Police Station i f
Khulna District in East Pakistan.
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I. AUDIT REPORT (1968-69) ON THE
ACCOUNTS OF THE RUBBER
BOARD, KOTTAYAM.

I ANNUAL REPORT AND
ACCOUNTS(1968-69) OF THE
STATE TRADING CORPORATION OF
INDIA LIMITED-AND RELATED
PAPERS
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MOTION FOR ELECTION OF ONE
MEMBER TO THE COIR BOARD
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The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN The
programme of election will be published in
the Parliamentary Bulletin.

LEAVE OF ABSENCE TO
BABUBHAI M. CHINAI

SHRI

MR. DEPUTY CHAIRMAN : I have to
inform Members that the following letter
dated the 30th April, 1970, has been received
from Shri Babubhai M. Chinai :—

'l was planning to come to Delhi
to attend the Rajya Sabha but due
to mild heart trouble, 1 am bed-rid
den. * * *
May, 1 therefore, request you kindly
to request the Rajya Sabha to grant
me leave of absence from attending
this Session ?"

Is it the pleasure of the House that permission
be granted to Shri Babubhai M. Chinai for
remaining absent from all meetings of the
House during the current session ?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN :
mission to remain absent is granted.

Per-

MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1970

SECRETARY : Sir, I have to report to the
House the following message

[RAJYA SABHA |
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received from the Lok Sabha, signed by the
Secretary of the Lok Sabha :—
"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1 am
directed to enclose herewith the Finance
Bill, 1970, as passed by Lok Sabha at its
sitting held on the 6th May, 1970.

1. The Speaker has certified that this Bill
is a Money Bill within the meaning of
article 110 of the Constitution of India."
Sir, I lay the Bill on the Table.

THE DEPUTY CHAIRMAN : The
House stands adjourned till 2.00 P.M.

The House then adjourned for
lunch at nine minutes past one of
the clock.

The House reassembled after lunch at two
of the clock, the VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) in the Chair.
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